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FORMA
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
BENGAL EMTA COAL MINES LIMITED
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- 1. |Name of Corporate Debtor BENGAL EMTA COAL MINES LIMITED
LERIRAUISIG 2. [Dateof o of CorporateDeblor __[01.02.1996
s, | FreAas aetaSrerE A @ OSGT (FIET 2w RS 3. [Authority under which Corporate Debtor is|Registrar of Companies, Kolkata
e
g
3. {Fuefeab seiadiors o oy 03:0%5350, 4. |Corporate Identity Number of Corporate Deblor [U10102WB1996PLC076986
©. | @FgeATET Ofi @3 oA deeFer ez o @i, sasrer
FPrefadise 5. |Address of the Registered Office and Principal|5B, Nandalal Bose Sarani (Russel Streef), Kolkata-

= Office (ifany) of Corporate Debtor 700071, WestBengal, India
8. | el aeerZior e nZuefof A U10102WB1996PLC076986 . [Tnsolvency commencement date in respect of[30.06.2022

AIe AR RSB A F7e Corporate Debtor
f%, Tt @ A (AT 125), STl . |Estimated date of closure of Insolvency|26.12.2022

200043, 74, SIS Resolution Process
8. |Name and registration number of the Insolvency|Name: Swapnil Jain
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Professicnal acting as Interim Resolution|

Registration No.: IBBI/IPA-001/IP-P02498/2021-
2022/13872

o]

3 Address and e-mail of the Interim R
a with the Board

Address: CA10, Se(xorl SaltLake, Kolkata-700064

E-mail id: @gmail.com

10. Address and e-mail to be used for comespondence|

Address: Central Plaza, 5th Floor, Room No 5A, 41

with the Interim Resolution Professional, if different| B B Ganguly Street, Kolkata-700012
from those given atsl. no. 9. E-mailid: cirp.becmi@gmail.com

11.|Last date for submission of claims 16.07.2022

12.|Class of Creditors, If any, under clause (b) of sub[NotApplicable
section (6A) of section 21 of the IBC, 2016
by the Interim ion F

13.|Names of P identified toNotApplicable
act as Authorised Representative of creditors in
aclass (Three names for each class)

14.|a) Relevant Forms and (@) Web Link : https:/fibbi.gov.i
b) Details of i ives are|(b) NotAppl
availableat:

Notice is hereby given that the Hon'ble National Company Law Tribunal, Kolkata Bench has ordered the
commencement of a Corporate Insolvency Resolution Process of Bengal Emta Coal Mines Limited on
30.06.2022. The Order of admission was received by the IRP on 02.07.2022.
The creditors of Bengal Emta Coal Mines Limited are hereby called upon to submit their claims with
proof on or before 16.07.2022 to the interim resolution professional at the address mentioned against
entryno. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submnthe claims with proof inperson, by post or: electronlc means.

ion of false or p penaltie:

Swapnil Jain
Interim Resolution Professional
IBBI/IPA-001/1P-P02498/2021-2022/13872

Date :03.07.2022
Place : Kolkata




